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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

3.A, NG.2608 of 2002
New Delhi, this ths 7), day of July,

HON’BLE SHRI GOVINDAN 5. TAMPI, MEMBER (A)
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1. , Union of India, thirough Sscretary

Ministry of Defence,

acuth Block,

New Dsalhi.
2. The Jt. Sscretary, T.A.0. (TRG),

Minishry of DsTancs,

C-2, Hutments,

Dalhousisa ad,

New Daini.,
3. Tha DOy. Controller of DeTencse Accounts,

P.C.D.A, Haadquarters,

G-Block,

Mew Deihi-110011.

.+ . REERONAdEntE
(By Advocate : Shri 5.M. Arif)
ORDER

Heard 5/5nhri1 K.B.5. Rajan and 5.M. ArifT,
iearned counsal iflg applicant and respongents
respactively.
2. In this OA, the applicant, who had retired as

Frivats GSecretary in Armed Force (Headguartery, Civil

/- towards chargess incurred
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along with his wife and Tor moving his goods  Traom
-
Delhi to Thirukurungudi in Thirunelveli District an
-
27.12.2000 against which Rs,40,480/- was sanctionsd,
/

ot the total cliaimi. The applicant Tiled two lettsrs
dated ?25.6.2061 and 1.8.2001 against the above
Tollowed Ly legal notice dated 17.10.2001. Thereatter
thres remindars have also bean sant to the
Fespaondsnts, The Tirst responss came only on
25,272,002, whersaftter on 5.8.2007 an amount ki
Rs.555/- was passsd stiiid ieaving a bajiance of
R=,13386/- to ba =zancticoned. This has led him to Tils
tha prassnt QA, ACGCGrding to the lsarned counsel for
the applicant, the claim Tiled by him was proper  and

of Travel Regulationsissusd by the Ministry of Defeance
on  28.10G.1388 and tUThere was no reason why this

ass of Rs,18386/- but alsc resulted in

compensation of Rs.540006/-. shri  Rajan, learnsd
counssl mlom oot b e e o o e ~
COUNsSs | &180 pirayed that respondents should alzso [N

ment  and  thne cost could be recovered oy the

Government Trom them,



ot Dafence Accounts, the Galance amount of Rs.13,388/-

According [Av] SNri AT, action takKen Gy t

not  acted in any irregular manner and, therefore, the
—-}—g- f"'“ S Sy g Sy T R [y T
1iea ar intersest oF CGsLE was not to o8 maincainea,
pleads Shri Arif.

&, Shri  Ragjan, learned counsel points out that

= A=

the disputed amount had bsen re

agony Lo the appiicant. The applicant tharefjre,
dezserved tTo be compensated by way of grant of intsersst
and costs of litigatiaon, Daterrent action was
required to be taken against the individuals, who havs
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